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Record of Proceedings

Case was called out for virtual hearing.
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2. During the hearing, the learned Senior counsel for the Petitioner pointed out that
the matter is part heard and the Respondents are to place their submissions. He also
submitted that pleadings in the matter is complete.

3. The learned proxy counsel for the Respondent, BYPL prayed for
adjournment of the hearing on the ground that the arguing counsel was pre-occupied
in a matter before the Hon’ble High Court of Delhi.

4. The learned counsel for Objector, DVPCA submitting that the objector may be
granted short time to file its written submissions and thereafter, the matter may be
listed for hearing.

5. The Commission, after hearing the parties, adjourned the matter. The
Commission granted time to the Objector to file its written submissions, by 30.5.2022,
(if not filed earlier) after serving copy to the Petitioner, who may file its response within
6.6.2022.

6. The Petition will be listed for the hearing in due course for which separate
notice will be issued.

By order of the Commission

Sd/-
(B. Sreekumar)
Joint Chief (Law)
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